bl TEM NO. 28 COURT NO. 6 SECTI ON XV
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 16801/2010
(Arising out of inpugned final judgnent and order dated 14/01/2010
in CwW  No. 1290/ 2008 passed by t he Hi gh Court of Del hi at

Del hi)

SATNAM SI NGH & ORS Petitioner(s)
VERSUS

PAMELA MANMOHAN SI NGH & ORS Respondent ( s)

(Wth interimrelief and office report)
(For final disposal)
W TH
SLP(C) No. 25313-25314/2012
(Wth InterimRelief and Ofice Report)
Dat e: 04/ 05/2017 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE PI NAKI CHANDRA GHOSE
HON&#39; BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s)
M. R P. Gupta, AOR

M. Rameshwar Prasad Goyal, AOR
For Respondent (s)
Dr. (Ms.) Vipin Gupta, AOR
M. Ashwi ni Kumar Hota, Sr. Adv.
M. Amarjit Singh Bedi, AOR
M. Mahender Rana, Adv.
UPON hearing the counsel the Court namde the follow ng

ORDER
In view of letter circul ated by t he | ear ned counsel for t he
petitioners, t he matters are adj our ned for f our weeks for filing

rejoinder affidavit.
(VI SHAL ANAND) (SUVAN JAIN)
COURT MASTER COURT MASTER



